%
1)1*
/
/ "
\ ‘/Eso

-~

.#_,,

,.." S el O = T T e e T Y

0.A.NO.304/1596, @
X

FT

HE REGISTRY

r‘
ORDERS OF THE TRIBUNAL \//

/
VA

—

OADER_DATED 20-0 2200 3.

Heard Mg, A K,Mohapatra,Leatned
counsel fer the Applicant and Mr.A,K.3ese,
PE

Leatned Senier Standing Ccounsel appearing

fa Y

for the Respondents,

In this Original Application
under sectien 19 ©f the Administrative
Trivbunals Act,1985, the fellewing prayers

were Madesw

(1} te direct the Respéndents te
allew the apylicant Lo appesr
the intertview scheduled to ne
held en 20,11,1996 pursuant te
annexure-5 fer the pest eof Gr,
*p' Peon undel the Respondent
Ne, 4;

(ii) te direct the respondents te
reqgul arise the services of the
applicant and abseri him in the
pest of Gr.p peen in thepay ef
s, 750/~ plus allewances which
has been transferred frem the
Regiznal Office te the Bhubanesw
effice f the Respendents with
all censequential service and
financial benefits;

(}ii)te pass any other apprepriate
order(s) /directien(s) as deemed
fit and proper®,

while admiting this case en 12.11,

1936 the follewing interim @rdeis weke passed:

wewx xxX,Meanwhile Respondents 3&4
viz.,pDirecter of Algwerthiness Civil
agthtien Department, Caloutta, Alrpert
galcutta and genier Alrwerthiness
Cfficer, Bhusaneswar Alcpert,
Bhumaneswal respectively are herlemy
directed te dccept the candidature
of the applicant fer the interview
Lo De held en 20,11.,1996 pursuant
£® Annexure-5 and censider him fer
the post ©f Gr.D FPeon undel Res.NO.:
subject te his fulfilment ef the
_fescrined cendicions fer eligibili.
ty for censideration.rRespondents J
and 4 shall censider him alengwith
ethers for the adove said pest en
26.11.1996, while considering the
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